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REGiSTER 

, Registrar 

Fard Shri J.Sengupta, learned 

counsel for the applicant and Shrj Asho 
t4ohanty, learned Senioj7 Standing Counse 

for the Central Governrrent. The appljca 

in this Original Application challenges 

the order passed by Re spondent No.3, vi 

Sucerjntendent of Post Offices, Dhenkan 

£ivjsjOfl, who by virtue of nnexure-3 

which is imPugned / invited applications 
from the officials drawing a scale of 
below Rs.950/- as on 14.6.1996 for 

allotrrnt of quarters at Bikkampur, 

Dhenkanal. This is assailed in this 

Qiginal Application on the ground that 
Officials drawing a salary below Rs.950/ 

are not entitled to said quarters as 

per rules. In this behalf, the applicani 

had submitted a representation dated 
5.6.1996 vide Anndxure-2 to the Superin 
tendent of Post Offices, i)henkanal 

iv isbn ('es .3). Finding no response 

and waiting for two weeks time, he file( 

another representation dated 21.6.1996 

to the Chief Post-master General, 
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..01 26.6.9€ 	Orissa Circle. i-ë could not wait for 

more time till the representation is 

disposed of by the CP.M.G., because 

the last date of the receipt cf 

applications is 30.6.1996 and if he 	 c * 

ds.  not apprch this Truna1 for a 

direction before this date there is 

every like 1 ihood of his re pre Se ntat ion  

not be ing disposed of and as such 	 c 
his interest shall be adversely affected. 

In view of the fas rientiord 

above and as representations are pending  

before the authorities concerned, we 

consider it just and proper to give a 

suitable direction to the Chief Post 	
(-f) 

IstCr General, Orissa Cjrcle(Res.2) 

to dispose of the representation dated 	 C 

21.6.1996 within a tine frarre.The first 

representation addressed to the Superin-. 

tendent of Post Offices, Dhenkanal, has 

not been answered for about two weeks. 

T he ref ore, we d ire ct the C P ,N .G., 	flT 

Orissa Cjrcle,Bhutjaneswar to dispose of 

the representation dated 21.6.1996 within 

a per iod of £ our weeks from the date of 

receipt of a copy of this order. He shall 

pass a reasoned and saking order while 

disposing of the said representation. 

Till the representation is disposed 

of no action shall be taken under Annexure-3 

which is impugned in this case. 

With these directions the Ciginal 

Application is disposed of. 
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